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Policy Schedule

Welcome to youEBI Life— Saral Shieldpolicy and thank you for preferrir§BI Life Insurance Company
Limited to provide you with insurance solutions. The UINtéed by IRDA for this product is 111N066V02.

The information you have given in your proposahfppersonal statement together with any reportstoar
documents and declarations form part of this cebwhinsurance with us. Your policy document, coisipg this
policy schedule along with the policy booklet amy @ndorsements, is evidence of the contract. ufhyave
chosen riders, then rider documents would alsadeqgh the policy document. You should read thesefally to
make sure that you are satisfied with the termscandiitions of the policy. Please keep these iafa place.

We request you to read this policy schedule aloitly the policy booklet and other related documelfitgou find
any error, please return your policy document féeating corrections.

Your policy provides an excellent package of inageasolution. In return for your premiums we wilbpide
benefits as described in the following pages ofpiblicy document. The benefits available under plakicy are
subject to the payment of premiums as and when due.

The benefits will be paid to the persons entitlsget out in the policy document, on proof to atiséaction, of
such benefits having become payable and of theedftthe persons claiming the payments.

Please communicate any change in your mailing addyeany other communication details as soon ssilge.
If you require further information, please contastor the Agent/ facilitator mentioned below.

Agent/Facilitator Details: <<name>> <<code>>
<< mobile nio@r or landline number if mobile not available>>.

1. Policy Number << as allotted by system >>
2. Proposal No. << from the proposal form >>
3. Proposal Date << dd/mmlyyyy >>

4. Customer ID << as allotted by system >>

5. Name of the life assured << Title / First Name friaune of the life assured >>

<< Title / First Name / Surname of the policyholder

—

6. Name of proposer / policyholde

_ Life Assured Policyholder
7. Date of Birth << ddimmlyyyy >> << dd/mmlyyyy >>
Life Assured Policyholder
8. Age at entry
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Life Assured Policyholder
9. Gender << Male / Female >> << Male / Female >>
10. Mailing Address << Address for communication >>

11. Telephone Number with STD
Code

12. Mobile Number

13. E-Mail ID of the policyholder << E-Mail ID of theglicyholder >>

14. Name of the Nominee(s) Relationship with the liéswed Age

15. Name of the Appointee(s) Relationship with nominee Age

16. Date of commencement of policy << dd/mm/lyyyy >>

17. Date of commencement of risk << dd/mm/lyyyy >>
18. Policy anniversary date << dd/mm>>

19. Premium due dates << >>

20. Date of expiry of term << dd/mmlyyyy >>

21. Initial Sum Assured (Rs.) << at inception >>

<< Level Term Assurance / Decreasing Term Assuréincan
22. Benefit Structure Protection) << @ x % p.a. >>/ Decreasing Term Aasce
(Family Income Protection) << @ Rs. x p.m. >>

<< Single Premium / Yearly / Half-Yearly / QuartefIMonthly

23. Premium frequency >>

24, Installment Premium
(including Riders, if any)

<< >>

Name of the Rider UIN

<< Names of the selected Riders / No riders apipléica> << UIN / Not applicable >>
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excluding taxes

Initial Policy Premium << Premium

B ' Sum . Frequency >> | Due date of | Cover End
enefit Term paying term .
Assured (Years) (Years) Installment last premium | Date
(Rs.) Premium (Rs.)
<< Single / = =
Base Policy Term >g> dd/mm/yyyy | dd/mm/yyy
>> y >>

SBI Life —
Accidental Death << Single / << <<
Benefit Rider Term >> dd/mm/yyyy | dd/mm/yyy
(UIN: >> y >>
111B015V02)
SBI Life -
Accidental Total
& Permanent << Single / ;;/mm/ ;;/mm/
Disability Benefit Term >> o> yyyy o> yyy
Rider (UIN: y
111B016V02)
Total Installment
Premium,

Service tax and
cess

Total Installment
Premium,
including Service
tax and cess

Service tax has been calculated @ 12.00% of preptigucation Cess @ 2.00% of service tax and Secypiaadal
Higher Education cess @ 1.00% of service tax. Tleetve rate works out to 12.36% of the installmpremium.

Service tax, cess and any other taxes payable argyag per the taxation laws then applicable.

All references to riders in your policy documentiwe applicable only if we have offered the respecriders.

<< To be printed wherever applicable

>>

<< To be printed only when staff discount is apglile

We have provided for staff discount as per theofeihg rates on your premium:

Policy Year

Discount applicable on the premium

Throughout the Policy term

<< 5% for regularmiem/2% for single premium>>

>>

Form 67




<<

Please refer the Sum Assured schedule attacheditiefer Decreasing Term Assurance (Loan Protegti@n<< x % p.a.
>>

>>

Signed for and on behalf 8Bl Life Insurance Company Limited,

Authorised Signatory
Name

Designation

Date ‘ Place ‘

The stamp duty of Rs. <<....>> (Rupees...... only) paighy order, vide receipt no. <<...... >> dated << >>,
Government naotification Revenue and Forest DepartiNe. Mudrank <<..................... >> dated <<....... >>

<< Digital Signature >>

(Signature)
Proper Officer

kkkkkkkkkkkhkkkhkkkkhkkkhkkkkkkkkkkhkkkkhkkkx End Of POII Cy Schedule kkkkkkkkkkkhkkkkhkkkkhkhkkkkkkhhkkkhkkkk
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Base Policy

This is your policy booklet containing the varicesms and conditions governing your policy. Thidiggobooklet should be read in
conjunction with the policy schedule and otherteladocuments of your policy.

If you find any errors, please return the policy éffecting corrections.

1 Definitions

These definitions apply throughout your policy doent.

The definitions are listed alphabetically. ltemskea witht alongside are provided in your policy schedule.

Expressions

Meanings

1. Age is the age last birthday; i.e., age in complgiears.
2. Ageatentry t is the age last birthday as on #ie df commencement of your policy.
is the person who is so named in the proposal formsubsequently changed by gan
3. Appointee T endorsement, who has the right to give a validhdisge to the policy monies in case of the
death of the life assured during the term of thicpavhile the nominee is a minor.
4. Assignee is the person to whom the rights and benefits emsterred by virtue of an assignment
' under section 38 of the Insurance Act, 1938.
5. Base Policy is that part of your policy referrirgthe basic benefit.
6. Cover End Date t is the date on which the berafihinates on expiry of the benefit term.
7. Date of commencement of policy [t is the start détgour policy.
8. Date of commencement of risk is the date fromcivitihe insurance cover under the policy commences.
9. Date of revival is the date on which the policyé#ts are restored at the conclusion of the rdyivacess
10. Death Benefit is the amount payable on death ofifta@ssured.
11. Effective Sum Assured is the amount payable orh#tppening of insured event under the base policy.
12. Endorsement \?vr(i:t?r?;ge in any of the terms and conditions of ymalicy, agreed to or issued by us, |in
13. Financial Year is the period commencing frothabril of any year to 3% March of the following year.
14. Free-look period is the period during which youdéve option to return the policy and cancel thetrewt.
is the period from the premium due date during Whjicu can pay the premium without any
15. Grace period late fees, interest & other requirements and tHeyds considered to be in-force with the
risk cover but the policyholder is still liable pay the outstanding premium.
16. In-force is the status of the policy when all theegpremiums have been paid up to date.
17. Initial Sum Assured t is the sum assured as odake of commencement of policy.
is the amount of money payable by you on each Rmentbue Date in order to keep the
18. Installment premium t insurance cover in force under the provisions ofirypolicy. Applicable service tax is
payable in addition.
19. Lapse is the status of the policy when a due premigunot paid before the end of grace period.
20. Life assured T is the person in relation to whdmdind other benefits are granted.
21. Minor is a person who has not completed 18 yeasgef
22. Monthly Income is the amount arrived at by dividihg initial sum assured by the policy term, in than
is the person who is named as the nominee in thygogal form or subsequently changed|by
23. Nominee an_end_orsement, as per _section _39 (_)f the InsurAotel938, who has the right to give|a
’ valid discharge to the policy monies in case ofdkath of the life assured during the term
of the policy.
24. Non-participating means that your policy doestmote a share in our profits.
25. Policyholder or Policy Owner t is the owner of the policy_and is referred to aspm_poser in the proposal form. The policy
owner need not necessarily be the same persore éiethssured.
. . is the same date each year during the policy terthedate of commencement.
26. Policy anniversary T

If the date of commencement is on"28f February, the policy anniversary will be thetl

|5
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Expressions

Meanings

date of February.

27. Policy document

means the policy schedule, policy booklet, endoesg#m(if any), rider documents (if any
Any subsequent written agreements mutually agrgegoln and us during the term of tf
policy also form a part of the Policy document.

28. Policy month

is the period from the date of commencement, tadtite prior to the corresponding date
the following calendar month or similar periodsrtedter beginning from the dates in al
calendar month corresponding to the date of comamapat of policy.

If the said corresponding date is not availabla icalendar month, then the last day of
calendar month will be considered for this purpose.

~

ne

in

the

29. Policy Schedule

is the document that sets out ¢iteild of your policy.

30. Policy Term t

It is the period commencing with the Date of comosment of the Policy and terminating

with the Date of maturity.

31. Policy year

is the period between two consecutive policy amsiames; by convention, this perig
includes the first day of the Policy year and esdekithe next policy anniversary day.

d

32. Premium frequency T

is the period between two consecutive premium catesdfor regular premium policy; th
premium frequency can be either of Yearly, HalffggaQuarterly or Monthly;

e

33. Premium paying term

is the period, in years, avigich premiums are payable.

34. Revival

is the process by which the benefits logtar a lapsed policy, are restored.

35. Revival period

is a 2-year period from the due aditfirst unpaid premium.

36. Rider t

is a cover which can be opted with base.pla

37. Rider sum assured T

is the amount payable upon the happening of eventréd under the rider provided tl
claim is found admissible.

38. Rider term t

is the period, in years, during whtieé contractual rider benefits are payable.

39. Single Premium ¥

is the premium payable at the efgrolicy with no obligation to pay any furthergmiums.

40. Surrender

is the voluntary termination of the policy before texpiry of the policy term; a surrend
value will be payable, if applicable.

41. Surrender Value

is the amount, if any, payable to the Policyholdpon early and voluntary termination
the Policy by the Policyholder.

of

42. Underwriting

is the process of classification of lives into agpiate homogeneous groups based on
underlying risks.

Based on underwriting, a decision is taken on wdrethrisk cover can be granted and if
at what rates of premium and under what terms.

the

SO

43. We, Us, Our

SBI Life Insurance Company Limited or its successor
We are regulated by the Insurance Regulatory aneeldpment Authority (IRDA). The
registration number allotted by the IRDA is 111.

44, You, Your T

is the person named as the policyholder

2 Abbreviations

Abbreviation | Stands for

IRDA Insurance Regulatory and Development Authority

Rs. Indian Rupees

ATPD Accidental Total and Permanent Disability

UIN Unique Identification Number (allotted by IRDfar this product)

These abbreviations bear the meanings assignéeito ¢élsewhere in the policy booklet. These abbtievis.and definitions are only
meant to explain the terms used in this policy.e @htual benefits payable under the policy are geeeby the terms and conditions
of this policy as given hereunder below:
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3 Effective Sum Assured

We define Effective Sum Assuredunder various benefit structures as follows:

3.1 Level Term Assurance
3.1.1 Effective Sum Assured on any day is equal to tit@alrsum assured and would remain same througtmeuterm.

3.2 Decreasing Term Assurance (Loan Protection)

3.2.1 The Effective sum assured under this option isiofimishing nature and the sum assured goes on agoe over the

term of the policy. Effective Sum Assured on any dall be the sum assured as per the ‘Effective \ssured Table’ provided
in the Policy Schedule. The table is based on eataterest on the loan and the policy term. Thie maf interest on loan, as
mentioned in the proposal form, is considered far purpose of drawing the Effective Sum Assuredidalnd the Company
shall consider this table only for determining #féective sum assured. The actual loan outstandiag be different from the
effective sum assured due to various reasons ldaatons in interest rates, defaults in the payrehEquated Monthly

Installments ... etc and the Company shall not cangide actual amount of loan outstanding. The Camshall strictly go by

the effective sum assured as mentioned in the &feeSum Assured Table, as on the date of the d¥fdtie life assured.

3.3 Decreasing Term Assurance (Family Income Protectign
3.3.1 The effective sum assured under this option isimfirdshing nature and the effective sum assured goedecreasing
over the term of the policy.
3.3.2 Effective Sum Assured on any day is the discouptedent value of Monthly Income Payments for thmai@ing term of
the policy as on the date of acceptance of deailnci.e. the period from the day after the dateafeptance of death claim to
the cover end date.
3.3.3 The discounting would be done on the date of catmn of Effective Sum Assured.
3.3.4 We will declare the rate of interest on 1st Apkikgy year for calculating the discounted presetievand the same will
apply during the financial year. The rate will lmpial to a 100 basis points mark up on the 10 yeachmark G-Sec rate rounded
to the nearest 25 basis points.

4 Base Policy Benefits

4.1 Death Benefit
In case of death of the Life assured while the qyois in-force, if death intimation is received atieé death claim is found
admissible, we will payhe death benefit depending upon the type of cagfollows:
4.1.1 Level Term Assurance
4.1.1.1 We will pay the Effective Sum Assured.
4.1.2 Decreasing Term Assurance (Loan Protection)
4.1.2.1 We will pay the Effective Sum Assured.
4.1.3 Decreasing Term Assurance (Family Income Protectign
4.1.3.1 We will make the benefit payments in the form ofntidy payments or as a lump sum payment.
4.1.3.1.1 The monthly income payments, from the date of démthe date of acceptance will be paid as a luamp s
on acceptance of claim. No interest will be paidhia lump sum amount.
4.1.3.1.2 If your nominee requests for the monthly paymeweswill make the monthly income payments on the 1st
working day of every calendar month following thetel of acceptance of claim till the expiry of thadigy term.
4.1.3.1.3 Monthly Income payments will be equal to the idisam assured divided by the policy term in months.
4.1.3.1.4 If your nominee requests for the lump sum paymemstwill pay the effective sum assured as on date of
acceptance of claim by discounting the monthly megayments payable for the remaining term of tiEy

4.2 Survival Benefit
4.2.1 There is no survival benefit in your policy.

4.3 Maturity Benefit
4.3.1 There is no maturity benefit in your policy.
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4.4 Surrender
4.4.1 You may surrender your policy during the term & policy after completion of the 1st policy yeauc8 surrenders will
be subject to all of the following:
4.4.1.1 We will pay you the surrender value, if you havémngle premium.
4.4.1.2 We will not pay you any surrender value if you hayted to pay regular premiums.
4.4.1.3 We will not pay you any other benefit after the peynt of Surrender Value, if any. If there is norender value
payable under your policy, all the benefits undher policy shall cease on receipt of your requesstorender of the policy
and the policy shall automatically terminate frdre tlate of receipt of your request for surrendehefpolicy.
4.4.1.4 The surrender value payable would be based onethefib structure and is calculated as
Single Premium x Factor 1 x Factor 2 x Factor 3
where, the factors will take values according ®fitilowing table.

Benefit Structure Factor 1 Factor 2 Factor 3
Level Term Assurance 1
zggﬂfaars&gig;r Outstanding Effective SA at time of

. 75% term / Policy | surrender / Initial Sum Assured
Protection) Term
Decreasing Term ( Monthly Income x
Assurance (Family Income Outstanding term ) /
Protection) Initial Sum Assured

4.4.1.4.1 The single premium used in the calculation of esoder value will be the premium for the base policy
excluding any extra premium and taxes.
4.4.1.4.2 Outstanding term will be calculated as:
Policy Term, in months — Completed months as ordtite of receipt of surrender request
4.4.1.5 Your request for surrender of your base policy aiflo be treated as request for surrender of ridfeasy. Rider
benefits shall automatically terminate once youenater your base policy.

5 Premiums

5.1 You are required to pay the premiums on or befoegoremium due dates or within the grace period.
5.2 You are required to pay the premiums even if youndb receive any communication from us for paymeitenewal
premium. We are not liable to send you any premiatices, whatsoever.
5.3 You are required to pay the premium for the ridérany, along with the base premium.
5.4 You will be liable to pay all applicable taxes agied by the Government and other statutory autiberi
5.5 If we receive any amount in excess of the requmesium, we will refund the excess, without angrest.
5.6 If we receive any amount less than the requirednpne, we will not adjust the amount towards premitilinyou pay the
balance of premium. We will not pay any interesttio@ partial premium paid by you If we pay youriglaunder any of your riders,
you are requiretio continue to pay the premiums for your remaining igsaf any.
5.7 The premium frequency can be changed only on &yaliniversary by sending a written request at leas month in advance.
Change in premium frequency is subject to:
5.7.1 Minimum premium requirement for the requested ptamfrequency;
5.7.2 Availability of the requested premium frequencytba day of change in premium frequency;
5.7.3 Premium rates applicable for the changed premiwguiency will be the same as the premium rates Ggipé on the
date of commencement of policy.

6 Revival
6.1 If premiums are not paid within the grace pericaljiypolicy lapses. No benefits are then payableeugdur policy.
6.2 If your policy lapses, then the riders attachechwitur policy will also lapse.
6.3 You can revive your policy during its revival patiof 2 years from the date of first unpaid premioinbefore the cover end
date whichever is earlier.
6.4 You should write to us during the revival perioduesting for revival of your policy.
6.5 You may have to submit Good Health Declaration seisfy other underwriting requirements, if any. Wiay charge extra

premium based on underwriting.
6.6 We may accept or reject your revival request or allw the revival without the riders. We will infm you about the same.
6.7 Revival will be subject to underwriting basis ofrdpard approved underwriting policy.



6.8 Your riders, if revived, will recommence only frotine date of revival of the policy and along witke ttevival of the base
policy, and not in isolation.

6.9 You are required to pay all due premiums, not mhidng the revival period, along with interest. Tdge premiums would
include installment premium, rider premiums, if aanyd any extra premium intimated to you at the tohiaception of your
policy.

6.10 The interest rate will be charged at a rate dedlageus from time to time.
6.11  You cannot revive after the expiry of the revivalipd or the cover end date whichever is earlier.
6.12  Revival shall not be effective unless we acceptévéval and intimate you the same in writing.

7 Claims

7.1 Death claim
7.1.1 The policyholder, nominee or the legal heir shomtimate the death of the life assured in writistating at least the
policy number, cause of death and date of death.
7.1.2 We will require the following documents to procéss claim:
- Original policy document
- Original death certificate from municipal / localthorities
- Claimant’s statement and claim forms in prescrifoechats
- Any other documents including post-mortem reparst fnformation report where applicable
7.1.3 Claim under the policy may be filed with us witli days of date of claim event.
7.1.4 However, without prejudice, in case of delay innrgtion or submission of claim documents beyondstipulated period
in the policy document or in the Statutes, we, wat sole discretion, may condone such delay and Ewathe admissibility or
otherwise of the claim, if such delay is provedbéofor reasons beyond the control of the nominai/ent.
7.1.5 We will pay the claim to the assignee, if the ppii assigned.
7.1.6 |If the policy is not assigned, and
7.1.6.1 you are not the life assured, we will pay you ourylegal heir
7.1.6.2 you are the life assured, we will pay
7.1.6.2.1 the nominee, if the nominee is not a minor
7.1.6.2.2 the appointee, if the nominee is a minor
7.1.6.2.3 your legal heir, if nomination is not valid.
7.1.7 We may ask for additional information related te thaim.

7.2 Survival Claim
7.2.1 There is no survival benefit under your policy.

7.3 Maturity Claim
7.3.1 There is no maturity benefit under your policy hemothing is payable under the policy if the litsared is alive as on
the date of maturity of your policy.

7.4 Surrender
7.4.1 We will require the original policy document andctiarge form to process your request for surreofdgour policy.
7.4.2 |If the policy is assigned, we will pay the assigrtbée surrender value.
7.4.3 |If the policy is not assigned, we will pay the sumder value to
7431 you
7.4.3.2 your legal heir, in case of death of policyholdgosequent to surrender request but before payment.

8 Termination

8.1 Your policy will terminate on the earliest of th@lbwing:
8.1.1 on payment of death benefit
8.1.2 on the date of expiry of your policy term
8.1.3 on payment of surrender value
8.1.4 on your policy being in a lapsed status and afteirg of the revival period. However, death benafid rider benefits, (if
any riders are granted under the policy) will tarate on nonpayment of due premium before the exgfitlye grace period.
8.1.5 on the payment of free-look cancellation amount
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8.2

Your riders, if any, will also terminate simultanesty with the base policy automatically, in case yave not surrendered

your rider covers earlier.

9 General Terms

9.1

9.2

9.3

9.4

9.5

9.6

Free-look period
9.1.1 If you have purchased the policy through distanegketing channel, you have 30 days from the datheofeceipt of this
policy document to review its terms and conditiolisyou are not satisfied, you can return the polstating the reasons for
objection.
9.1.2 If you have purchased the policy through a chaptiedr than distance marketing, you have 15 days fie date of the
receipt of this policy document to review its terargd conditions. If you are not satisfied, you caturn the policy stating the
reasons for objection.
9.1.3 We will then refund the premium paid after dedugtine proportionate risk premium for the perioctofer, stamp duty
paid and medical expenses, incurred, if any.
9.1.4 You cannot revive, reinstate or restore your podifter we receive your free-look cancellation reque
9.1.5 We will not pay any benefit under your policy aftee receive the free-look cancellation request.

Suicide exclusion
9.2.1 If the Life Assured, whether sane or insane, comsuicide within one year, we will not pay the delag¢nefit.
9.2.2 We will calculate one year from the Date of Comnament of Risk or from the Date of Revival of thdipg whichever
is later.
9.2.3 We will pay 80% of the premiums paid, provided thadicy is in force, if death due to suicide occwithin one year
from the date of commencement of risk. In casau@ide within one year from the date of revivalté policy, we will pay 80%
of the premiums paid till the date of death.
9.2.4 The premium to be considered for the purpose wbeldhe base premium only. Service tax, cess, pdemium and
extra premiums, if any, would not be consideredrédund.

Policy loan
9.3.1 Your policy will not be eligible for any loans.

Nomination
9.4.1 You have to make a nomination as per the provisidisgction 39 of the Insurance Act, 1938.
9.4.2 You have to write to us to change the existing m@es.
9.4.3 You have to make a nomination when you get youicpak-assigned.
9.4.4 Nomination is for the entire policy and not for arfpof the policy.
9.4.5 We do not express any opinion on the validity aregt any responsibility in respect of any nomirmatjou make.

Assignment
9.5.1 You have to write to us for effecting an assignnwntour policy.
9.5.2 On assignment, the assignee will be the sole oafire policy.
9.5.3 You have to make an assignment as per the progisibsection 38 of the Insurance Act, 1938.
9.5.4 Assignment is for the entire policy and not foraatpf the policy.
9.5.5 You have to submit your policy document along veithalid and duly attested deed of assignment.
9.5.6 You need to register your assignment with us.
9.5.7 We will register the assignment by endorsing yaalicy.
9.5.8 Assignment will be binding on the Company only fréme date of registration of assignment in our Isook
9.5.9 Assignment will automatically cancel any existirgmination.
9.5.10 Assignment will not be permitted where the polisyinder the Married Women’s Property Act, 1874.
9.5.11 We do not express any opinion on the validity aregt any responsibility in respect of any assigrntrgen make.

Non—disclosure
9.6.1 We have issued your policy based on the statenientsur proposal form, personal statement, mediepbrts and any
other documents.
9.6.2 If we find that any of this information is inaccteaor false or you have withheld any material infation, we shall
declare your policy null and void but subject tetgm 45 of the Insurance Act, 1938.
9.6.3 We will pay the surrender value, if any, as ondhte of repudiation of your claim.
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9.6.4 In case of repudiation of claim, if the policy hast acquired any surrender value as on the datieath of the life
assured, we will not pay anything. Regular premiyrokcies do not have any surrender values hen@ase of repudiation of
claim, nothing is payable under this policy if yioave opted for regular premium payment mode.

9.7 Grace period
9.7.1 You can pay your premiums within a grace perio@@fdays from the due dates for premium frequerafiggarly, half-
yearly and quarterly.
9.7.2 You have a grace period of 15 days for monthlydeetpy.
9.7.3 The above grace period applies to premiums fob#®e policy as well as the riders.
9.7.4 Your policy will be treated as in-force during theace period. However, in case of death of therétduring the grace
period and if the claim is found admissible, théstanding premium shall be recovered from the clamount.
9.7.5 If you do not pay your due premiums before the efngrace period, your policy lapses.
9.7.6 If your policy lapses, then the riders of your pglivill also lapse automatically.

9.8 Misstatement of age
9.8.1 If we find that the correct age of the life assuiedifferent from that mentioned in the proposahf, we will check your
eligibility for the basic life cover and riders,afy, as on the date of commencement.

9.8.1.1 If eligible,
9.8.1.1.1 If the correct age is found to be higher, you hiavpay the difference in premiums along with ingtre
9.8.1.1.2 We will terminate your policy, by paying surrendelue, if any, if you do not pay the difference in
premiums and applicable interest.
9.8.1.1.3 If the correct age is found to be lower, we willured the difference in premiums, without any inttre

9.8.1.2 If not eligible,

9.8.1.2.1 We will terminate your policy immediately.
9.8.1.2.2 We will pay you the surrender value, if any, subjir recovery of difference in premium, along with
interest.

9.9 Participation in profits
9.9.1 Your policy does not participate in our profits.

9.10 Taxation
9.10.1 You are liable to pay relevant taxes like servie tess etc. as per the applicable rates, orotosving:
- Base Premium
- Premium for riders
9.10.2 You are required to pay the taxes along with thegrpum.
9.10.3 Taxes may change subject to future changes inidsxws.

9.11 Date formats
9.11.1 Unless otherwise stated, all dates described agull inghe policy schedule are in dd/mm/yyyy formats

9.12  Electronic transactions
9.12.1 We shall accept premiums and pay benefits throngrapproved modes including electronic transfers.

9.13 Communications
9.13.1 We will communicate with you in writing and delivére correspondence by hand, post, facsimile, ¢-onainy other
approved mode.
9.13.2 We will send correspondence to the mailing addyesshave provided in the proposal form or to tharged address
communicated to us subsequently.
9.13.3 You should also communicate with us in writing ateliver the correspondence by hand, post, facsire#®ail or any
other approved mode.
9.13.4 You should address all your communication to:
SBI Life Insurance Company Limited,
Central Processing Centre,
Kapas Bhawan, Sector — 10,
CBD Belapur,
Navi Mumbai — 400 614.
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Phone : 022 - 6645 6241
E-mail: info@sbilife.co.in
9.13.5 Itis important that you keep us informed of yohanged address and other communication details.

10 Complaints

10.1 Grievance redressal procedure
10.1.1 If you have any query, complaint or grievance, yoay approach any of our offices.
10.1.2 You can also call us on our toll-free number.
10.1.3 If you are not satisfied with our decision or hanat received any response within 10 working dags, nay write to us
at:
Head — Client Relationship,
SBI Life Insurance Company Limited
Central Processing Centre,
Kapas Bhawan, Sector — 10,
CBD Belapur,
Navi Mumbai — 400 614.
Telephone No: 022 — 6645 6241
Fax: 022 — 6645 6655
Email Id:info@sbilife.co.in
10.1.4 In case you are not satisfied with our decisiord #re issue pertains to provision 12 (1) of the riesshl of Public
Grievances Rules, 1998, you may approach the Insear@mbudsman. You can lodge the complaint withahdudsman as per
provision 13 of the said rules. The relevant priovis have been mentioned in the section ‘Relevtatts’.

10.1.5 The address of the Insurance Ombudsman and thee$sadirof Public Grievances Rules, 1998, are, alailan the
website of IRDA,_http://www.IRDAIndia.or@nd in our website http://www. SBILife.co.ifhe address of the ombudsman at
Mumbai is:

Office of the Insurance Ombudsman (MaharashtraGuoe)

3 Floor, Jeevan Seva Annexe,

S.V. Road, Santa Cruz (W),

Mumbai — 400 054.

Telephone No.: +91 — 22 — 2610 6928

Fax No. : +91 — 22 — 2610 6052

E-mail: ombudsmanmumbai@gmail.com
10.1.6 We have also enclosed a list of addresses of inearambudsmen.

11 Relevant Statutes

11.1 Governing laws and jurisdiction
11.1.1 This is subject to prevailing Indian Laws. Any disp that may arise in connection with this shallsbobject to the
jurisdiction of the competent Courts of Mumbai.

11.2 Section 41 of the Insurance Act 1938
11.2.1 (1) No person shall allow or offer to allow, eithdirectly or indirectly, as an inducement to anyspa to take or renew
or continue an insurance in respect of any kindshf relating to lives or property in India, anypete of the whole or part of the
commission payable or any rebate of the premiumvatan the policy, nor shall any person taking autemewing or continuing
a policy accept any rebate, except such rebateagsbe allowed in accordance with the published gosises or tables of the
insurer:
Provided that acceptance by an insurance agent of commigsioonnection with a policy of life insurance takeut by himself
on his own life shall not be deemed to be acceptafi@ rebate of premium within the meaning of thib-section if at the time
of such acceptance the insurance agent satisfeepriscribed conditions establishing that he ora fide insurance agent
employed by the insurer.
(2) Any person making default in complying with ghvisions of this section shall be punishabléhviiihle which may extend to
five hundred rupees.
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11.3 Section 45 of the Insurance Act 1938

11.3.1 No policy of life insurance effected before therenencement of this Act shall after the expiry obtyears from the date
of commencement of this Act and no policy of lifisirance effected after the coming into force i &ct shall, after the expiry
of two years from the date on which it was effecteel called in question by an insurer on the gdatinat a statement made in
the proposal for insurance or in any report of aliced officer, or referee, or friend of the insurext in any other document
leading to the issue of the policy, was inaccucatéalse, unless the insurer shows that such statemwas on a material matter
or suppressed facts which it was material to de&land that it was fraudulently made by the pdfioljder and that the policy
holder knew at the time of making it that the statat was false or that it suppressed facts whialas material to disclose;
11.3.2 Provided that nothing in this section shall preutetinsurer from calling for proof of age at aimpé if he is entitled to
do so, and no policy shall be deemed to be caflegliestion merely because the terms of the polieyadjusted on subsequent
proof that the age of the life insured was incdiyestated in the proposal

11.4 Provision 12 (1) of Redressal of Public Grievancd’ules, 1998
The Ombudsman may receive and consider

1)
(2)

©)

(&) Complaints under Rule 13

(b) Any partial or total repudiation of claims by asumer

(c) Any dispute in regard to premium paid or payableeims of the policy

(d) Any dispute on the legal construction of the paglicygofar as such disputes relate to claims
(e) Delay in settlement of claims

() Non-issue of any insurance document to customéss igceipt of premium

11.4.1 Provision 13 of Redressal of Public Grievances Rige1998

any person who has a grievance against an insmagy,himself or through his legal heirs make a camplin writing to the

Ombudsman within whose jurisdiction the branchftice of the insurer complained against is located.

the complaint shall be in writing duly signed by tbomplainant or through his legal heirs and stialle clearly the name and

address of the complainant, the name of the brandifice of the insurer against which the compla;nmade, the fact giving

rise to complaint supported by documents, if amjied on by the complainant, the nature and extérhe loss caused to the
complainant and the relief sought from the Ombudsma

no complaint to the Ombudsman shall lie unless —

(a) the complainants had before making a complainhéo@mbudsman made a written representation tontheer named in
the complaint and either insurer had rejected treptaint or the complainant had not received apyyrevithin a period of
one month after the insurer concerned receiveddpigesentation or the complainant is not satisfiti the reply given to
him by the insurer.

(b) the complaint is made not later than one year &fierinsurer had rejected the representation drlssrfinal reply on the
representation of the complainant, and

(c) the complaint is not on the same subject mattarwiich any proceedings before any Court, or CorsuRForum or
Arbitrator is pending or were so earlier

TEEEEE o TEEEEE *Fxkxxxk*End of PoIicy Booklet ***x* TEEEEE TRSERARERE *
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Rider Documents

This is your rider document containing the variterens and conditions governing the rider benefits.

1 SBI Life — Accidental Death Benefit Rider

1.1 General Conditions
1.1.1 The UIN allotted by IRDA for SBI Life — Accident@leath Benefit Rider is 111B015V02.
1.1.2 The terms and conditions specified in this ridecudoent will apply only if your policy schedule shewhat we
have offered this rider to you and only if you hapad the requisite premium for the rider regularly
1.1.3 We will pay the rider sum assured to the nominpppatee or the legal heir, as the case may be.
1.1.4 Your rider sum assured will be the same duringidher term.
1.15 We will pay the rider sum assured in case thedffeured dies as a result of an accident duringdbeterm subject

to all of the following:
1.1.5.1 Your policy as well as this rider are in-force.
1.1.5.2 The life assured has died as a result of an accatedefined in this rider document.
1.1.5.3 Such accidental death should be proved to ourfaetiisn.
1.1.5.4 The death of the life assured should occur wittdfi tlays from the date of accident but before the daexpiry of
the term for this rider
1.1.5.5 The death must be solely and directly due to theigs from the accident and it should be indepahdé all other
causes.
1.1.5.6 The total sum assured under this rider on all afryodividual policies put together will not exceRd. 50,00,000.
1.1.6 You may discontinue your rider alone during thesriterm. You should inform us in writing.
1.1.7 You cannot opt for only rider benefit under theipplunless you opt for the Main Policy. The ridembefit is not
available on a standalone basis.
1.1.8 The following provisions contained in the policyditet will also apply for this rider:
Grace period
Revival
Misstatement of age
Complaints
Relevant statutes

1.2 Definition of Accident
“An accident is a sudden, unforeseen and involyreaaent caused by external, visible and violentms&a
1.3 Exclusions

We will not pay the Accidental Death sum assuredi&aths arising as a consequence of or occurtiriggithe following

events:

13.1 Infection: Death caused or contributed to, by amedtion, except infection caused by an externsiblé wound
accidentally sustained

1.3.2 Drug abuse: Life assured is under the influencaafhol or solvent abuse or use of drugs except
under the direction of a registered medical priactér

1.3.3 Self-inflicted injury: Intentional self-inflictedhjury including the injuries arising out of atteragtsuicide

134 Criminal acts: Life assured’s involvement in crimiiand / or unlawful acts with criminal or unlawfatent

1.35 War and civil commotion: War, invasion, hostilgiéwvhether war is declared or not), civil war,
rebellion, revolution or taking part in a riot @vil commotion

1.3.6 Nuclear contamination: The radioactive, explosiv@azardous nature of nuclear fuel materials or
property contaminated by nuclear fuel materialacmident arising from such nature

1.3.7 Aviation: Life assured’s participation in any fiyg activity, other than as a passenger in a comaigrdicensed
aircraft

1.3.8 Hazardous sports and pastimes: Taking part or ipiagtfor any hazardous hobby, pursuit or any race

previously declared and accepted by us.
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1.4 Surrender

14.1

You may surrender your rider during the rider texfiter the completion of the first policy year. Swehrenders will

be subject to all of the following:

1411
1.4.1.2
1413

1414
1.4.15
1.4.1.6
1.4.1.7

If you are paying regular premiums, we will not @y surrender value.

If you have paid single premium, we will pay a smder value.

You may surrender this rider alone and still camtino avail other benefits by keeping the othelens and benefits
in-force by paying the premiums as and when due.

You cannot restore your rider once you have suserdlthe rider.

If you surrender the base policy, your riders aifio be surrendered automatically.

We will not pay the rider benefit in case of accité death of the life assured after we pay theesuler value.

The surrender value payable under this rider beisetalculated as:

Single Premium x 75% x Outstanding rider term /@Riflerm

1.4.1.7.1  The single premium used in the calculation of sude value will be the premium charged for the mide

excluding taxes.

1.4.1.7.2 Outstanding rider term will be calculated as:

Rider Term, in months — Completed months as orl#te of receipt of surrender request

1.5 Termination

Your rider will terminate on the earliest of thdldeving:

15.1
15.2
153
154

155
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on payment of accidental death benefit

the date on which your policy terminates

on the date your rider term ends

on payment of rider surrender value, if any, oryonr application to surrender the rider if therencs surrender
value payable under this rider.

at the end of the revival period, if you have retived your rider. However, the rider cover wilirtenate at the end
of grace period if you do not pay the premium andie dates.



1 SBI Life — Accidental Total & Permanent Disability Benefit Rider

1.1 General Conditions
1.1.1 The UIN allotted by IRDA for SBI Life — Accidentdlotal & Permanent Disability Benefit Rider is 111E0/02.
1.1.2 The terms and conditions specified in this ridecudoent will apply only if your policy schedule shewhat we
have offered this rider to you and only if you hapad the requisite premium for the rider regularly
1.1.3 Your rider sum assured will be the same duringidher term.
1.1.4 We will pay the rider sum assured to you on theugemce of accidental total and permanent disgiT PD) of

the life assured during the rider term subjectitofahe following:
1.1.4.1 Your policy as well as this rider are in-force.
1.1.4.2 The accident and the resulting disability shouldabedefined in the rider document and should b&egatdo our
satisfaction.
1.1.4.3 The total sum assured under this rider on all eiryndividual policies put together will not exceRd. 50,00,000.
1.15 You may discontinue your rider alone during thesriterm. You should inform us in writing.
1.1.6 You cannot opt for only rider benefit under theipplunless you opt for the Main Policy. The ridemniefit is not
available on a standalone basis.
1.1.7 The following provisions contained in the policydiktet will also apply for this rider:
- Grace period
- Revival
- Misstatement of age
- Complaints

- Relevant statutes

1.2 Definition of ATPD

1.2.1 ‘Accidental Total and Permanent Disability’ is tbendition in which the life assured becomes incapter and as
a result, not able to earn an income from any wockupation or profession for the rest of life. &gty must be
caused solely and directly by external, violentfoueseeable and visible means, occurring indepétydeh any
other causes. The permanence of the disability avily be established 180 days following the dateéhef event
causing the disability.

1.2.2 Total and permanent disability also includes thes lof both arms, or both legs, or one arm and eggedr both
eyes. Loss of arms or legs means dismembermentnipytation of the entire hand or foot. Loss of eye=ans
entire and irrecoverable loss of sight.

1.3 Definition of Accident: “ An accident is a sudden, unforeseen and involurdaent caused by external, visible and violent
means.”
1.4 Exclusions

We will not pay the ATPD sum assured for the disgbtérising as a consequence of or occurring dytire following

events:

14.1 Infection: Disability is caused or contributed tmy any infection, except infection caused by aremdl visible
wound accidentally sustained

1.4.2 Drug abuse: Life assured is under the influencalafhol or solvent abuse or use of drugs except
under the direction of a registered medical priactér

1.4.3 Self-inflicted injury: Intentional self-inflictedhjury including the injuries arising out of atteragtsuicide

144 Criminal acts: Life assured’s involvement in crimiiand / or unlawful acts with criminal or unlawfatent

1.4.5 War and civil commotion: War, invasion, hostiliti@¢@hether war is declared or not), civil war, rebellion,
revolution or taking part in a riot or civil comnio

1.4.6 Nuclear contamination: The radioactive, explosive hazardous nature of nuclear fuel materials ompery
contaminated by nuclear fuel materials or acci@eising from such nature

1.4.7 Aviation: Life assured’s participation in any flgractivity, other than as a passenger in a comalgrdicensed
aircraft

1.4.8 Hazardous sports and pastimes: Taking part or ipiagtfor any hazardous hobby, pursuit or any raceé

previously declared and accepted by us
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1.5 Surrender

151

1511
1512
1513

1514
1515
1516
15.1.7

You may surrender your rider during the rider texfiter the completion of the first policy year. Swehrenders will
be subject to all of the following:

If you are paying regular premiums, we will not @y surrender value.

If you have paid single premium, we will pay a smder value.

You may surrender this rider alone and still aoundi to avail other benefits by keeping the othders and benefits
in-force by paying the premiums as and when due.

You cannot restore your rider once you have susedlthe rider.

If you surrender the base policy, your riders aifio be surrendered automatically.

We will not pay the rider benefit in case of didapiof the life assured after we pay the surrenddue.

The surrender value payable under the rider beisefdlculated as:

Single Premium x 75% x Outstanding rider term /d@Riflerm

1.5.1.7.1  The single premium used in the calculation of sude value will be the premium charged for the ride

excluding taxes.

1.5.1.7.2 Outstanding rider term will be calculated as:

Rider Term, in months — Completed months as orl#te of receipt of surrender request

1.6 Termination

Your rider will terminate on the earliest of thdldeving:

16.1
1.6.2
1.6.3
1.6.4

1.6.5

on payment of ATPD benefit

the date on which your policy terminates

on the date your rider term ends

on payment of rider surrender value, if any, oryonr application to surrender the rider if therencs surrender
value payable under this rider.

at the end of the revival period, if you have retived your rider. However, the rider cover wilirténate at the end
of grace period if you do not pay the premium andie dates.
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Policy Number SBI Life — Saral Shield (UIN: 111N066V02)
Sum Assured Schedule

Effective Sum Assured table for the base policy for Decreasing Term Assurance (Loan
Protection) @ << x % p.a. >>

Policy Period Eff;ﬁ[r']ve Policy Period EffSeJ:rtrl]ve
Month (Dates) Assured Month (Dates) Acsured
1
2
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